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to the Press about the late filing of the
returns by the Ministers,

(b) Therc was no question of explaining
away anything.

(¢) to (¢). There are no instructions
on record. However, in one file Shri Desai
had made an observation to the effect that
a return filed very late could not be consi-
dered voluntary.

It has not been considered proper to
issue any instructions in the matter to the
Income Tax/Wealth Tax Officers in view of
the decisions of High Courts and the Sup-
reme Court to the effect that these autho-
rities should be left free to exercise their
own discretion and independent judgement
in such matters, in accordance with the law.
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Recommendations made by the Fifth
Finance Commission

*14 SHRI A. SREEDHARAN:
SHRI ISHAQ SAMBAALL
SHRI E. K. NAYANAR:
SHRI P. VISHWAMBHARAN:
SHRI MANGALATHUMADAM:
SHRI YASHWANT SINGH

KUSHWAH:

SHRI MEETHA LAL MEENA:
SHRI SHIV KUMAR SHASTRL:
SHRI D. AMAT:
SHRI J. MOHAMED IMAM:
SHRI S. M. BANERJEE:
SHRI N. SREEKANTAN NAIR:
SHRI S. R. DAMANI:
SHRI H. AJMAL KHAN:
SHRI C, C. DESAIL:
SHRI M. SUDERSHANAM:

Will the Minister of FINANCE be pleased
to State :

(a) whether it is a fact that some State
Governments have raised objections to the
recommendations made by the Fifth Finance
Commission in respect of allocation of taxes
and grants-in-aid; and

(b) if so, the details thereof and the
reactions of Governments thereto and whe-
ther Government have taken any final decision
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in the matter and if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir.

(b) The representations contend that the
devolution recommended by the Finance
Commission is inadequate and that it would
accentuate regional imbalances.

The majority recommendations of the
Finance Commission have invariably been
treated by Government as an award and it
is not considcred appropriate to question
the assessment of the needs of the States
made by the Commission. Problems of
individual States will, however, be examined
on merits.
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Proposal for Structural Changes in the
Management of World Bank

*16. SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that in view of
the increase in the Special Drawing Rights
(SDR) “paper gold” by the World Bank,
the Governor of the Reserve Bank of India
has proposed structural changes in the
management of the World Bank;

(b) if so, the details thereof; and

(c) if not, the total benefits that the
developing countries in general and India in
particular would be deriving therefrom
vis-a-vis the total benefits to the developed
countries ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):





